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Legislative Assembly

National Capital Territory of Delhi
COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS
SECOND REPORT OF THE COMMITTTEE

The Second Meeting of the Private Members Bills and Resolutions
Committee was held on 16 November 2015. The Committee was informed
that the House was expected to conduct business on six days out of
which two days i.e 20 & 27 November, 2015 have been earmarked as
Private Members’ Day.

PRIVATE MEMBERS RESOLUTIONS: The following Resolutions were
selected on the basis of balloting:

Resolutions for Friday, 20 November, 2015

Sl.
No.

Name of the Member

Text of the resolution

01

Shri Rajender Pal
Gautam

“This House resolves that the three
municipal corporations of Delhi be
merged into a single corporation to make
them financially viable.”

02

Shri Vijender Gupta

“This House resolves that the MLA Local
Area Development Fund and Councillors
Area Development Fund be allowed to be
used inside the Co-operative Group
Housing Society complex.”

03

Shri Somnath Bharti

“This House resolves that the three
municipal corporations of Delhi be
dissolved and fresh elections be held
immediately due to the failure of the
Corporations to fulfill the constitutional
and statutory mandate of providing
basic civic amenities to the people of
Delhi.”

Resolutions for Friday, 27 November, 2015

Sl Name of the Member Text of Resolution
No.
01 Ms. Bhavna Gaur “This House resolves that the

Government should immediately take

‘| steps to ensure the welfare of the

workers of the unorganized sectors like
the women engaged in household
works, labourers in small shops and




street stalls etc.”

02 | Shri Somnath Bharti “This House resolves that the Union
Government be requested to reverse its
decision of allotting land meant for
school purpose at Deen Dayal
Upadhyaya Marg to the Bharatiya |
Janata Party and instead a school in |
the memory of Dr. APJ Abdul Kalam be
built on this site.”

03 | Shri Om Prakash “This House resolves that the
Sharma Janlokpal Bill be introduced in the
House without further delay.”

PRIVATE MEMBERS’ BILLS: No notices for Private Members’ Bills had
been received by the Secretariat till the time of the meeting. Notices for
Bills, as and when received, would be sent to the Law Department for
vetting.

The Committee authorised Ms. Rakhi Birla and in her absence Shri
Somnath Bharti to present the Report to the House.
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